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" [TOBE PUBLISHED IN THE GAZETTE OF INDLA, EXTRAORDH\TARY PART-1I,
SECMON—I SUB- SECTION @) OF DATED THE 1™ NOVEMBER, 201 1]

_ Govemment of India
DEPARTMEENT OF: ATOMIC ENERGY

e 'New Delhi, the - 'Novembe'r 2011
G S.R. (E) In exercise of the powers conferred by section 48 of the Civil

_ L1ab111ty for Nuclear Damage Act, 2010 (38 of 2010), the Central Government hereby
- makes the following rules,. namely - e

- CHAPTER I
PREL]I\/I]NARY

1 Short tltle a:ud eommencement - (1) These rules may be called the Civil Llabﬂlty for
: -Nuelear l':)amage Rules 2011 SR _ _

(2) They shall come mto force on the date ef thelr pubhcauen in the Ofﬁcml Gazette :

2 Deﬁmtlons - (1) In these rules unless th‘ -ontext othervwse requ1res -

38 e‘f 2010);

= (b) “Form means a ferm appended to these Tules;:

(c)- “insurer” means the insurance. cempany w1th whwh ar nuelear installation
' mvolved in anuclear incidéent was:insured 4t the time of the occurrence of such
- 1nctdent and includes the person who has provided ﬁnan01a1 security to cover
the’ operator s hab111ty under the Aet ' :

()] “legal representatw shall have the same. meamng as ass1gned to it in clause (1 | 5 R
y of sectlon 2 ef the Code of szl Precedure 1908 (5 of 1908),

(e) clalms adjudwation authonty” means the Clanns Cornm1ssxoner or the
. Cornmlssmn having Ju_nsdlcuon under the Act_ over the- nuclear incident.

" (2) Words’ and: expresmons used herem and not deﬁned but deﬁned in the Act shall
have the meamngs respectlvely a351gned to. them in-the Act
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. CHAPTERI
. INSURANCE AND FINANCIAL SECURITY

‘3. Insurance policy and financial security. - (1) The operator shall take out an insurance
policy or financial security or a'combination of both in accordance with section 8 of the
Act. : :

(2) The financial security referred to in sub-rule (1) shall be- irrevocable and shall
continue till removal of all spent fuel from the spent fuel storage pool of the
nuclear mstallatlon after removai thereof from the reactor core

3) Shares or bonds or mstruments constltutmg financnal secunty shall be pledged to
the Central Government and remain so pledged till decomn'nsswmng of the plant
and a secunty margin of 1:1.33 be maintained dunng pledge and in the event of
anty shortfall in security so calculated shall be immediately made good by the
operator by provxdmg insurance or. addmonal ﬁnanc1al secunty to the extent of
shortfall . S -

4 Nothmg in tms rule shall pre nt a group of operator_s to enter into a Jomt
axrangement of financial secu ofco ion towards such secutity
in proportlon to their individual iny capacxty in th rmal’ megawatts

(5) The provisions of this rule shall net apply toa nuclcar 1nstallatmn ownsd by the
Central Government. .

CHAPTER ]I[ : :
REPORT OF NUCLEAR INC'ENT

-4, Report of nuclear incident: (I) The: operator shall report: nnmedlately the occurrence of
a nuclear incident in his nuclear 1nstallat1on or durmg tlanspollauun ol nu:.leax mdtendl

 to-

(D) the Central Government;
- (ii) the insurer wheife the nuclear installation is insured under section 8 of the Act; and

(iii) the Afomic Energy Regulatdry Board where such nuclear installation is under its
jurisdiction or, in the manner as the Board may, by order, specify in this behalf
. .
(2) The Central Government shall on receipt of the report under sub-rule (1) from the
operator of a nuclear installation, which is not under the jurisdiction of the Atomic
- Energy Regulatory Board, make a review of the report and forward its
: observmtmns and report to the Atomic Enetgy Regulatory Board: :

e
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(3) The Atomic Energy Regulatory Board shall review the report received under this
‘rule and notify the nuclear inciden’t in accerdance with section 3 of the Act.

y sing out of a nucléar-incident fiotified under section 3:of the ‘Act is filed, issue
s dlrecue nForm A to'the’ hcensmg authoritiés as apphcable under sectlons 14 16 and 17

- of the Atemlc Energy Act 1962 (33 of 1962)

(2) The licensing, authorrtles to whom a-direction under sub-rule (1) is issued, shall

“within- 4 ‘period -of ‘ten ‘days of the teceipt ‘of ‘direction; ‘subtiit ‘to"the ‘¢laims
--ei'adjudlcatmn authonty a detaﬂed ‘Teport in Form B regardmg a 11cence of the
operator : : -

_ CHAPTER o
='JUDICATI.N F CLAIMS

“_. (1) ‘An: apphcatlon for clalm for compensatlon for
;Formey» R SR

o-has sustained i mjury or R '

) perty to whmh the damage has been caused or

pli ade on behalf

-+ oftor® ef-all ‘the: 1egal. Tepresentatives. ef the deceased and the legal

j'_;.heJ,rs who have ‘1ot so joined shalI ‘be 1mp1eaded as- respendents to the
] phcatlon o : . : :

... as many copies; equal to-the number of the respondents, as maybe required, to- the
o clalms adjudwatlen authonty havmg Junsdlctlon 1o adjudlcate upon it..

_ ,_._'ere shall be appen" __d::te every such apphcatlen -" "

' i'.(a) an- afﬁdav:t of the. apphcant to the effect that the statemmenit of facts contained
“in the_apphcanqn is true to the best of his knowledge or belief and further if the
am preferred any claim -gpplication- w1th reg

what was: the result thereof '

ef actlon, ian.d: 1f s0%

..:_.ﬁ‘_: (b) all the doeurnents and afﬁdawts fer 1the proef thereof and aﬁ'ldawts in supp e‘ﬂ
. ofall facts-on whlch the: applicant r¢ lies in the context of hxs claim, entered in.a
T ;hst of documents gnd afﬁdawts prepared in that behalf
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E Provrded that the claims ad_]udrcauon authority may not allow the apphcant to rely
in .support of his claim,. on any .document--or affidavit not filed with the -
application, unless it is satisfied that for ‘good and sufficient cause, heé was
prevented from filing such document or affidavit earher :

(c) the proof of 1dentxty of the appllcant to the satlsfactlon of the claims
, _adjudlcatlen authority, unless exempted from doing so for reasons to be recorded
in wrrtlng by it; : -

(d) passport size photograph of the apphcant duly attested by the advocate

(e) medlcal certrﬁcates of 1njunes er the eﬁ“ect thereof

(6) The clarms -adjudication authority shall register every application for

.= “The claims adjudlcatlen authorrty shali on- recelpt of an
( it has: been found defective under sub-nule: (5)-of that rule,
he epposrte partxes a netree of the date on- whrch it will hear the application and

call thern uponto file on that date a written statement _ '

8_.' Supp es of docurnents —The claims adjudication authorrty shalI aleng with the
o ﬁrrmsh the :._._,pposrte partles ﬁee of cost a copy of each of the

ensatioit; : ' '
vits filed by the apphcant under rule 6; and
iced’ before it on’ whrch the applrcant is relymg

(m):all the decuments

Pr0v1ded that if’ the clalms adjudrcatlon authonty is- satisfied that any such
decument is velummeus it shall m,stead of ﬁrrmshmg the opposite parties'a copy

el
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(i ina ‘properly

‘of the cases. as. 1a1d doi?m 1n0rder of the Code of i
.':;.'1908) while trymg a.cl mEfor compensatron . R

thereof make an endorsement on the bottom of the notice that they only be
- allowed to mspect it either personally or through their authorised person.

""9 Exannnation of: applrcant - The clalms adjudlcatron authority may, on receipt of an
..‘-.“-appllcatlon under ‘rule '6;: ‘examine ‘the . apphcant on. oath, and the substance of such
gexarmnatlon, i any, shall be recorded in wntmg ERTR : ST

_10 Appearance and exanunatlon of: the partles - (1) The oppos1te party shall at or

before the first hearmg, or within such further time as the claims adjudlcatlon authority

may “allow, file 2 ‘written - statement in ‘teply to the claim raised ‘in the apphcatlon
' 'and any such ertten st ement shall form part ofthe record :

(2) The epp031te
- documents and afﬁdawts for ‘the -proof thereof and: also affidavits in support
:'-_Ze'of."ali facts on. w h he -relies in the context of 'hls defence_ duly  entered.

(c) relatron of persons mentroned in clause (b) 1f any, wrth the opp051te party

' 11 Summary procedure by clarms adjudlcatlon authonty - The clalms adjudxcatlon

.authority, in a case. pendi

"la=Procedure 1908 (S of

- 12 Power to du‘ect for medlcal exaunnatlon The clarms ad}udrcatlon authonty may, 1f it
‘,conmders neceqqary dn'ect ‘in. Form D, any medlcal officer or any board of medical

e . " Pages
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o ofﬁcers ina Government or Mumclpal hospital to examine the injured person: and issue
certificate 1nd1cat1ng the degree and extent of the d1sabrl1ty, if any, :suffered as‘a result of
~ the nuclear inicident, and it shall be the duty of such medical officer or board to submit
the report within a penod of seven days of receipt of. dlrectlon

13, Frarmng of 1ssues - The clarms adjudlcatlon authonty shall after conszdermg the
application, the written statements the examination. of the parties, if any, and the result
. of any local inspection, if made, proceed to frame and record the issues at the first
hearing of the apphcatton upon whlch the decmon of the case. appears ‘to it to
' depend ' . - - :

i "n authonty shall preceed to
e and allow both the parties to
avits have been filed by the
'.rthe wrltten statement and in

1) The claims adj

14
i 'an 1ssue ifi 1t

of 1908)

(2) The. clalms adjudlcat

ned at such stage couId net'be
16 d111gence by, or that such
y relying on it.

djudication authority shall direct

judication authority shall,
lum of the substance _.of the
be written and - sxgned by the
clarms adjudlcatron authonty and'- shall fonn part of th evrdence

lbe ta.ken down word by word

ents.- The clarms adjudlcatlon
n'and documents, which may be
T At and proceed to adjudicate upon
the olmm whether the partles W were gwen notloe appear or not on the appomtcd date.

'18 Award of compensatlon -3('15)-:The clalms adjudication authonty in passmg orders,
. shall re¢ord concisely in a judgmient, the findings on each of the issues framed and the
" reasons for sueh ﬂndmgs and make an award specrfymg the amount of compensatlon to

- 4
e

g
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be paid by the opposite party or parties and also the person or persons to whom
compensauon shall be puid.

(2) lhe proceclure of adjudlcatmg the habllzty and award of compensation may be
s '=set apart: fr"'rn the procedure of dlsburser_nent of compensahon to the legal

g

o 3adjud1catlen authonty may call for the amount of compensatlon awarded 10 be
deposited with it, and, then, proceed with. the identification of the legal heirs
‘for dlsbursmg payment of compensatlon to each of the legal heirs: equltably

' compensatlon awarded to such mmor be 1nvested in ﬁxed deposns till such
miner attaing majonty : :

- ;«~ " ' " Page7




(5)°The claims adjudication authority shall, Ain the case of illiterate claimants, order

~ that the amount .of compensation awarded: bé invested in fixed deposits for a

- minimum period of three years, butif, any amount is required for effecting

. purchase of any movable or immovable property for improving the income of the

‘claimant, the claims adjudication authority may consider such a réquest after
being ‘satisfied that the amount would be actually spent for the said purpose.

~*(6) The claims adjudication atithority shall, in the case of semi:literate person follow
* the procedure specifiedin sub-rule (4) for the deposit of award ‘amounts. unless
©+ o itis satisfied, for reasons to be recorded in £ he )t part.of
~ * amount is required for the expansion of any
e Sl T

e claimant
1t Central

sited’ with public sector ¢
h offers-higher rate of inte

sting money, ¢ £
aimant or the guardian of the
posits under i_nf-;'mat-i_on to the

aims adjudication authority shall, i
st-on - the deposits ‘be paid directly to

- minor-¢laimant by the istitutions holding" th
-« claims adjudieation aithority. B

20. Persons Assoiat d_with adjudication of - claims.
~authorit y, for asE 5t decid o

@A perso'n,.r-uséociated with the claims adjudicati_on authority under sub-rule (1)
‘ shall be paid such remuncration as the claimg. adjudication authority may, by

", order, fix,

ann
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21 Appearance .of legal practttloncr The claims adjudication authonty may, in 1ts
dlscretlon al!ow any party {0 appear before it through'a legal pracnttoner

22 Ad]ournment of heanng If the ciatms adjudlcatlon authortty finds that an

' _apphcatlcn ‘cannot be disposed of  at one ‘hearing,. it” shall record the reasons

which .necessitate the adjournment and also inform thie- partles present on the date-of
adjourned- hearmg ' S .

23. Recetpt of compensatlon The claims: adjudtcatlon authorlty shall, obtam ‘@ receipt
‘from the claimant in' duplicate, one copy to ‘be-issued to the person who makes the
payment and the other to be reta.med on the record whtle handmg over the payment '

 CHAPTERY
 RIGHT OF RECOURSE

24, nght of recourse, - (1) A contract referred to m clause (a) of sectton 17 of the Act

o shall inclile & provtsmn for right of recaiirse for not less than the extent of the operator's

- _ _ltablhty under sub-sectlon (:2.} of sectton 6 of the Act or: the Value of the contract itself,

dttratlon 'f m' al’

pressions-

(2) "product hablhty penod" :'rneans the pertod for Whlch the suppher has |

: ~undertaken- habrltty for patent or latent defects or sub standard services under 4
: contract ‘ -

S .(b) "suppher_ Shall 1nclude g person who-

(1) manufactures and supphes e1ther dtrectly or through an- agent a system :

equipment ‘or cornponent or builds a structure on ‘the’ bams of functlonal
specification; or

(11) provides- build. to. prmt or detalled design speczﬁcattons to a vendor for
manufactunng @ system; equipment or component or bulldlng a structure

- andisresponsible:to the operator for des1gn and quahty assurance; or -

(111) provzdes qualtty assurance or- de51gn Services. IR S

Ebcplanatton 2.- For the removal of doubts it is clanﬁed that an operators claim

- under:this rule shall i in Ho;case exceed: the actual amount of compensanon paid by
;- him up to the date of filing: such claim. _

. .:". ) ) . ‘ ’ Page 9
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6! Ciistody ant proservitio o

 provided to the court of an Addit

- ‘CHAPTER VI
MISCELLANE_OUS

25. Registers.- (1) The claims adjudication authority shall maintain the following

registers namely:- = L. o . R ERE

~ (a) Register of applications for claim for compensation for nuclear damage;

(b) -Register for notices to be issued to the parties by the claims adjudication:

(C) Register for 4p lications for interim-award; - SR R N
(d) Register for deposit of payments in the claims adjudication authority; and
(e) Diary of day to day proceedings to be called as ‘A Diary’. - S

(%) Applications for compensation ‘on the ground Gf death, permanent- disability,
~ injury and damage to prqp,ex%t_y'sl_lgll- be-entered in a separate register to be ¢alled

- the "Register for applications for compensation on deaith, disability, etc", -

nents and records relating to the
ved:in the record: room  for:a petiod

applications for

27. Staff- The claims adjudicatios

ind allowances of officers and other employees. of
¢ ¢hairperson of the ‘Commission appointed under
ot Shall be entitled to the pay and al Towariees in the
.Judge of a-High Court during his service 4s such

28. Conditions of service and salary
claims adjudication authority.- (1)
sub section (2).of section 20 of
scale of pay ‘equivalent to that .
chairperson of the Commission. -

© (2) The Members of the Conpmission appointed under sub-section (2) of section 20
. of the Act shall be. entitled to ‘the pay. and allowarnces in the scale of pay

equivalent to that of the Additional Secretary to the: Government of India-during.
- his service as such Member of the Commission. o

LY

(3) The Claims Commissioner aj

'_iﬁted__-- u_n_derl-;.sﬁb-.s.e,ct-ion- (2) of sectié_r; 9_'@f th‘e Act
owances in the scale of pay equivalent to-that of
ient of India. R ot

~ shall be entitled to the pay 2
the Additional Secretary to the Govi

- (4) The other 6fﬁc"ers_'- and employees shall be entitled to pay and allowaﬁces in the -

.. scale of pay equivalent -to that of the . officers and employees of the Central
Government holding. equivalent posts in- their respective cadres during their
- service.under the claims adjudication authority.

Page 10 o o




(5) The other conditions of service of the officers and employees of the claims
adjudication authority in the matters of age of retirement, post-retirement benefits
- and entitlements and dlsc1phnmy matters, shall be the same as are for the time

being apphcable to the ofﬁcers and employees of the Central Governmert holdmg
equivalent posts.

(6) The -officers and other employees of the clauns adjudlcatlon authonty shall be

- ‘entitled to such other fac111t1es allowances or beneﬁts as may be spec1ﬁed by the
Central Govemmen’t from t1me to tlme

29. Repatnauon or transfer of elicers and other ernployees on dxssolutlon of
Commission.- (1) On dissolution of the Commission by the Central Government under
section 38 of the Act, the officers and. other employees ‘who are ‘on deputation to the

‘Commission from ary authority - or. ‘office- of the Central. ‘Government ot ‘4" State
_ _Government

‘the deputation of such oﬁicers and other employees shall be deemed to be
m'medlately on such: dlss" '

o

g (2) The ofﬁcers and other: employees other than those referrecl to in sub-rule (1) may
' be transferred by the Central Government to any other authority or office of the
Central Gevernment as the Central Govemment may, by order demde

: end 'ef such year.

R _“'_'- o o | I Page 11
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" FORM A
[Seo rule 5(1)]

BEFORE THE CLAIMS COMMISSIONER/NUCLEAR DAMAGE CLAIMS
COMMISSION S - '
- (Presided by: o ' 9]
3 ‘ o Case No:

TITLE: . Vs

Subject: . () verification of Registration Certificate of Licence Mo,
R in respect of S valid up to-
issued by Licensing Authority .~

'.‘To, . . -
Licensing Authority

 ORDER

Whereas the claim applicatiofi mentioned above seeking payment of compensation has
been preferred before this Claims Commissioner / Nuclear Damage Claims Commission
in connection with a nuclear incident allegedly involving the nuclear installation,
- particulars-of which are captioned above; ' : :
And whereas, the nuclear installation is'stated to have been licensed by office under vour
‘control/the licence aforesaid is stated to have been issued by office under your control;

And whereas, the records relating to the said licence are réquired to be maintained by ‘said
officer under your control under the Atomic Energy Act, 1962 (33 of 1962);

And whereas, requisite details relating to the documents aforesaid are required by this
Claims Commissioner / Nu¢lear Damage Claims Commission for the purposes of Inquiry
under the provisions of section 16 of the Civil Ligbility for Nuclear Damage Act, 2010
(38 0f 2010) and which information you are bound to furnish, . '
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- Now, therefore, you are hereby directed to furnish to this Claims Commissioner / Nuclear
Damage Claims Commission fuil particulars regarding the licence aforesaid, with copies
of documents in support duly attested under your personal signatures and bearing your
official Seal within ten days of the receipt of this communication. '

Given under my hand and seal,
this L " dayof

CLAIMS COMMISSIONER / CHAIRMAN, NUCLEAR DAMAGE CLAIMS
| - COMMISSION . =~ © S
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- FORM B
[See rule 5 (2)]
Report of Licensing Authority

To

Sir,

Th.lS is w1th reference to the order/apphcatlon dated in Case No,
'  Title, , .
The reqursrte information is given below -

1. Particulars of the operator: Government / other
(a): If Government, name of the concerned Department / Ministry:
| (b)If@ther, particulars thereof -

@ Reglstration Neo: |
(i) Full name and address of the operator of the nuclear mstnllatmn
(111) I‘amculars of i rnsux ance.

2, Pdrtlculars @f L1cence
a) ‘Licenece No.:
b) Dateof issue/expiry:
-c) Name and address of license holder:
d) Partlculars of issuing-Authority:

Pa.rtxculars of ﬁnanmal secunty

(Llcensmg Authorlty)r

3

Verified. that the contents of above report are correct as per records of this office.

- . Seal of o (Licensing Authority)
Date: -1 Licensing | ,
" Place : | Authoiity
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' _provisions. of the Civil Lrab ligy

FORM C .
i [See nile 6(1)]

Apphcatlon for grant of compensation under the. Civil Liability for Nuclear Damage Act, .

: S 12010 (38 ef2010) '

BEFORE THE CLAIMS COMMISSIONER/NUCLEAR DAMAGE CLAIMS
'COMMISSION '
(Presided by S )
' . Applicant
o : Photograph
~of Applicant
Respondents

_Sir-, B

t of compensatlon as. per the

The undersxgned makes thlS apphcatlmr for
ilj ot 2010 on the basm of the

fer Nuclear D 3 1

et

foIlowmg facts: and mformatro e

L Name and Father s'name: of the person’ m_]ure Idead :
_ (Husband’s name mn the case-of married woma _ ‘d:_’Widow):

2. FuIl address of the person 1n3ured/dead

3 Age uf the person mjured/deacl

4. Occupatlon of the person mjured/dead

5. Name and address of the ernployer of the mjured/dead
6. Monthly income of the person injured/dead:

7. .Doesthe. person in respect of whom compensation

is claimed pay income tax? If so, state the amount of the
“income tax (to be supported by documents) '

8. . Bnef partlculars (Place and date) of the nuclear mcldent
_and reference of‘ nouﬁcatlon by Atomlc Energy Regulatory Board :

9 - Name and address of the Medical Officer/
RS 'Practmonel

Page 15
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10.

11

12.

1
- 4.
16.

17,

19,

20.
21,

22,

Petiod of treatment and expendlture if any
incurred

Name and address of th_e operator of the nuclear installation:

Has any claim been lodged with the operator/
Insurer if so, with what result -

Narne and address of'the applicant:
Relationship with the deceased/injured:

Title of the 'prc_)p_erty of the deceased/injured:

~ Amount of compensation claimed and basis thereof:

AWhether aﬁ‘idavxt of the apphcant as. per rulc 1s annexed;

(give detaxls)

‘Whéther: do_' 10 _ments mentxoned in rule 6 are bemg

annexed: duly Indexed {give detmls)

Any other mformatmn that may be necessary and helpful
in disposal of the case:

-y

Amount of compensation claimed as interim award:

Reasons for claim of interim award:

Prayer

: L - ~ Name and signature of applicant
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- Verif_ication

Verified at _ Cthis day of 20 . that -

the c’onfe‘_nt's of the above application are true and correct to iny knowledge and belief.

~ Name and signatdre-éfappli(:ant

Page'1'7
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FORM D

Direction for Medical Examination
(See rule 12) '

BEFORE THE CLAIMS COMMISSIONER/NUCLEAR DAMAGE CLAIMS

COMMISSION
Claim Application No.
TITLE T ', ) .
o o ' - Photograph
o of
C_I-a_imant'
To,
: RDER

- Whereas the claim application above mentioned seeking payment of compensation has
" been preferred before t_ms_ Claims Commissioner / Nuclear Damage Claims Commission
in  connection  with a  nuclear incident, and  the  claimant
S, D/o, W/o h

- Aged N 3

whose photograph bearing his specimen signature/thumb impression is affixed above, is _

alleged to have suffered injuries as a result of the said incident, which are stated to have

been recorded in Medico- legal Certificate No. ‘ dated ,
- issued by ____ . (name of hospital),

3
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4

And whereas for the purpose of 1nqu1ry into the claim apphcatlon, this Claims

Commlssmner / Nuclear Damage Clalms Commlssmn considers it necessary to ascertain

_ the degree and extent of dlsablhty, if any suffered asa result of the sald nuclear mcldent

by the sald clalmant

Now therefore in exercise of powers vested in this Cialms Comm1ssmner / Nuclear

"Bamage Clalms Commxssmn, the unders1gned dlrects ‘you to get the ‘said claimant
' exarmned by a Med:cal Ofﬁcer/Board of Medlcal Ofﬁcers in your Hospltal and- submlt
'report on above aspects to th15 Cialms Comm13310ner / Nuclear Damage Claims

'_ Commlssmn w1th1n seven days of the recexpt of th.lS dxrectlon '

leen under my name and seal of thlS Claims Cormmsswner / Nuclear Damage Claims’

Cormmssxon thlS RS _dayof -

| CLAIMS COMMISSIONER/NUCLEAR DAMAGE CLAIMS COMMISSION
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FORME
(See rule 30)

ANNUAL REPORT OF THE CLAIMS CONIMIS SIONER/ NUCLEAR DAMAGE

e

@

@)

(5

©)

M

report pertains -

| .pertains -

CLA}IMS C.IVIVISSION

A statement of the duties camed out dunng the year to wh1ch the annual report
pertams : :

A statement of claims pendmg at the begmmng of the year to whmh the annual
(i) death cases and ameunt involved

(i) injury cases and amount involved
(111) damage 1o prope g cases and amount 1nvolved

at'to which the anmial report perta.ms—
involved

nt involved P

s:dand amount involved

A statement of clalms filed durm |
(1) death cases and

A st'itement uf vlaims thapnaed C}f tlu' ‘ gfthe year to whwh the cm:tludl mpcrt
(1) death Gase's and-atnoant involved

(i) injury cases an nt involved

(111) dnmuge to property ¢ases and amount involved

A statement of clalms pending at the end of the year to Wthh the annual report

pertains -

(i) death cases and amount involved
(i) injury cases and amount involverd
(m) damage to property cases and amount involved

.

A statement of accounts for the year te which the annual report pertains.

Any other informat_idn. astl‘te claims: adjudicating authority deems fit.

[F No 4/4/1/2010-ER]

(V. B. Pathak)
Joint Secretary to the Government of India

Page 20 |






